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CUSTOMS, EXCISE & SERVICE TAX APPELLATE 

TRIBUNAL 

BANGALORE 
 

REGIONAL BENCH - COURT NO. 1 
 

Customs Appeal No. 20322 of 2018 
 

(Arising out of Order-in-Original No. TVM-EXCUS-000-COM-47, 48 & 

49-17-18 dated 10.10.2017 passed by the Commissioner of Central 

GST and Central Excise, Thiruvananthapuram.) 

  

Shri M.M. Hassan 
Managing Director, 

Bharat Broadcasting Network Limited 

3rd Floor, Karimpanal Arcade, East Fort, 

Thiruvananthapuram – 695 023. 

 

Appellant(s) 

 

VERSUS 

The Commissioner of Central Tax 
Central GST and Central Excise, 

PB No.13, GST Bhawan, Press Club Road, 

Thiruvananthapuram – 695 001. 

 

Respondent(s) 

WITH 

Customs Appeal No. 20323 of 2018 
 

(Arising out of Order-in-Original No.  TVM-EXCUS-000-COM-47, 48 & 

49-17-18 dated 10.10.2017 passed by the Commissioner of Central 

GST and Central Excise, Thiruvananthapuram.)  

 

Shri M.M. Hassan 
Managing Director, 

Bharat Broadcasting Network Limited 

3rd Floor, Karimpanal Arcade, East Fort, 

Thiruvananthapuram – 695 023. 

Appellant(s) 

 

VERSUS 

 

The Commissioner of Central Tax 
Central GST and Central Excise, 

PB No.13, GST Bhawan, Press Club Road, 

Thiruvananthapuram – 695 001. 

 

Respondent(s) 

AND 
 

Customs Appeal No. 20704 of 2018 
 

(Arising out of Order-in-Original No. TVM-EXCUS-000-COM-47, 48 & 

49-17-18 dated 10.10.2017 passed by the Commissioner of Central 

GST and Central Excise, Thiruvananthapuram.) 
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These three appeals are filed against Order-in-Original 

No.47-49/2017-18 dated 10.10.2017 passed by the 

Commissioner of Customs, Thiruvananthapuram. 

 

2. None present for the appellant. Heard learned Authorised 

Representative (AR) for the Revenue.  

 

3. In these cases, the learned Commissioner has rejected the 

contention of the appellant and confirmed duty foregone against 

EPCG license No.5330001082 dated 26.12.2007 as the appellant 

failed to furnish the EODC. It is the contention of the appellant in 

the present appeals that the EODC was obtained subsequently 

on 04.01.2010 and the copy of the same is enclosed along with 

the appeal paper-book. The said letter is reproduced below: 

 

Shri M.M. Hassan 
Managing Director, 

Bharat Broadcasting Network Limited 

3rd Floor, Karimpanal Arcade, East Fort, 

Thiruvananthapuram – 695 001. 

Appellant(s) 

 

VERSUS 

The Commissioner of Central Tax 
Central GST and Central Excise, 

PB No.13, GST Bhawan, Press Club Road, 

Thiruvananthapuram – 695 001. 

 

Respondent(s) 

APPEARANCE: 
  

None for the Appellant. 

Shri Maneesh Akhoury, Asst. Commissioner (AR) for the Respondent. 

 

CORAM:  HON'BLE DR. D.M. MISRA, MEMBER (JUDICIAL)  

HON'BLE MRS. R. BHAGYA DEVI, MEMBER 

(TECHNICAL) 

 

FINAL ORDER NO.  21347 - 21349  /2024 

 

DATE OF HEARING: 13.12.2024 
DATE OF DECISION: 13.12.2024 

 
PER:  D.M. MISRA 
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Since the appellant has complied with the export obligation 

and produced the EODC, therefore, the impugned order  is 

devoid of merit. Consequently, the same is set aside and the 

appeals are allowed with consequential relief, if any, as per law.  

 

(Order pronounced and dictated in Open Court.) 

 

 

(D.M. MISRA) 

MEMBER (JUDICIAL) 
 

 
 

 
(R. BHAGYA DEVI) 

MEMBER (TECHNICAL)  
rv  


